IN THE NATIONAL COMPANY LAW TRIBUNAL

NEW DELHI BENCH (COURT - 1I)

Item No. 105
(IB)-406/ND/202 1
IA-5402/2022

IN THE MATTER OF:

Pramod Kumar Applicant/Petitioner
Versus
Newcon Engineers Pvt. Ltd. Respondent

Under Section: 7 of IBC, 2016

Order delivered on 09.11.2022

CORAM:

SHRI. BACHU VENKAT BALARAM DAS, SHRI. L.N. GUPTA,
HON’BLE MEMBER (J) HON’BLE MEMBER (T)
PRESENT:

For the Applicant . Adv Abhik Chimni & Adv Ch Animes Prusty

For the Respondent : Mr. Amaya M. Nair with AR of CD

For the RP - Mr. Abhishek Anand Adv., Mohak Sharma Adv. &

Nikhii Jain Adv.
ORDER

IA-5402/2022: An application filed by the Financial Creditor under Section
12A seeking withdrawal of the main petition IB-406/ND/2021. Ld. Counsel
appearing for the Applicant submits that the CoC has passed the requisite
resolution for the withdrawal of the petition in its meeting dated 31.10.2022,
with 100% voting share. Form-FA duly signed by the Financial Creditor has
been placed at page No. 60 of the application. Ld. Counsel further submits
that all the dues of the RP have been paid.

In the light of the averments made in the application and submissions made
by the Ld. Counsel, we hereby allow the withdrawal of the petition IB-
406/ND/2021. Mr. Sanyam Goel, RP stands released and the Corporate
Debtor is discharged from the rigors of the CIR process and is allowed to
function from its regular Board. '

With this, IB-406/ND/2021 stands closed.

IA-5402/2022 stands disposed of. ~
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(L.N. GUPTA) (BACHU VENKAT BALARAM DAS)
MEMBER (T) MEMBER (J)

UPASANA



